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;479/& catyons Koo 114509 . On the prayer of Mr B.C.Pathak
L LI by /hA- | on behalf of Mr A.Deb Roy, learned Sr.
: M ( ‘ g}"c/f,&ﬁ . C+CGeS.C the casc is adjourned to
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28.5.99 " No formal notice need be sent. Let
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! ' 2347.99 - On, the prayer of the counsel for
’ - the parties the case is adjourned to
20 «8 .99 for hearing.
B ‘Member
| py i
c 20.8.99 On the prayer of the learned counsel
i h ' . . . " O]
1 for the parties the ‘case "is" adjourned
, c s © ill 8.10.99.
N { ( G ’
nkm
.4
B 10=99 Case is otherwise ready for hearing.
. |List for hearing on 3.,12.99.
)
L Vide-Ciatrman
’ |
«‘ .3.lj2.9_9 . On the prayer of Mr. A.Ahmed, learned
codnsel for the opposite party the case
t ) , . ‘ : | kﬁ .
{18 .adjourned till 28.1.2000. ‘ ° ?.
e Vice-Chairman
B i ltrd
| 28.1.2000 On the prayer of Mr A. Deb Roy,’
! learned Sr. C.G.S.C. the case is
| | adjourned till 4.2.2000 for hearing.
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‘ 24.3.00 Learned counsel Mr M. Chanda,
learned counsel, prays for adjournment
€ > on behalf of Mr A. Ahmed, learned

nkm

26.4.00

nkm

5.5.00

counsel for the review applicant, who is
unable to be present today due to his
*personal difficulties. Mr A. Deb Roy/,
learned Sr. C.G.S.C. has no objection.
List on 26.4.00 for hearing.

S

i _ Member

Deb learned Sr.
C.G.S.C. 1is not present; Adjourned to

5;5.00 for hearing.

Mr A. Roy,

Meber

Learned Addl.. C.G.S.C. Sri

A.Deb Roy for the petitioners/respon-

 dents. Sri A. Ahmed 1learned counsel
has entered appearance on behalf
of the opposite party and praysh
for a direction to serve a copy
:of the ,Review Application on hf%.
Copy is “&vailable in B part of the
Records. Registry is to serve the

copy of the Review Application.

List it on 7.6.2000 for further

lorder.

%'M/‘
Member(J
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| 746400 Present: Hon'ble Mr.D.C.Verma,
Judicial Member,

f
On the prayer of Mr.A.Deb Roy,

SreCeG+S.Ce case is adjcurned to

4.7.00 for hearinge

4
)

1m

4.7.00 Present : Hon'ble sri S.Blswas,fMember(A)

At the réquest of the learned coun-
sel for the respondents the case is adj-
ourned to 11.7.2000. Counsel tor the

|

applicant is also not present.‘

List on 11.7/.2000 tor hea%ing.

563’

Member(A)

trd | : . |

‘l1.7.00 Present: Hon'ble Mr S. Biswas/
' “ Administrative Member

CSnzﬁuaciﬁi.fﬁ/%/dv {
i;mqmﬁu%glzzy/eg\zl;mf@z, | c . counsel for the Union of Ind.ia.'G_ive

Mn . A‘%mp{/faﬂ/n' notice to thewopposite party/applicant

Heard Mr A. ©Deb Royy learned

1o/ . as to why the case will not be

reviewed. - . : e

f@\

. Member(A) ~

nkm .

25.9.2000 | Present: Hon'ble Mr Justice D.N. Chowdhury,
Vice-Chairman

Mr A. Deb Roy, learned Sr. C.G.S;C.
prays for for an adjournment to obtain instruc-
! ‘ . tions. Prayer allowed. List it for hearing on
1.11.00. Mr A. Ahmed, learned counsel for
f the oppoisite party 'is present.

b /

{ Vice-Chairman”
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Notes of the Registry | Date | ' Order of the Tribunaf
| 2,11,00 List .on 3.11,00 for hearing.
* ngEZEHEEEEQE
K |
. Bell.00 Present: Hon'ble Mr.Justice DeN.

Choudhury, Vice-Chairman.

By this Review application the review
applicant has sought for review of the
judgment and order dated 1242499 in O.A.
No.276 of 98. This Tribunal directed the
respondents to pay the House Rent Allow-
ance to the applicant inconfdrmity with
O.M. order passed in 0.A.No0.266 of 96
and similar matters on 10.6.97 at the
rate prescribed in the O.A. dated 23.9.96
Weeefes 1.10.86 order from the actual date
of appointment fwhichever is later) upto
28.2.91 and at the rate as may be appli-

cable from time to time on 1.3.91 onwards

and continuing to pay the same till said

notification is in force. The aforesaid

order was passed by this Tribunal on
strength-of the earlier judgment of the

fribunal in O. A.N0.266/96 and 268/96,

18/97 and 14/97. Mr.A.Peb Roy,( &iy wd e
FoBn¥sn/peplitonsthhassabbmittaderhat
the opposite party/applicants are not
entitled to get the HRA. Slnce they are
gettlng Non-Monetary Field Service
Concession, in the form of free ration,
free accoMmOdationgahd.freeuclothing
etc. In the aforesaid contention of the’
Mr.Deb Roy is not acceptable. The
Tribunal cannot re-consider the merits
of the decision. A Review is admissible

énlyhdn the limited ground gpecified in
Sectlon 114, C.P.Ce read with order 47,
Rule 1, ény person considering himself
aggrleved -
'(a) by a decree or order from which
() appeal is allowed, but from whi
no appeal has been preferred,

(b)

by a decree or order from which
, no appeal is allowed or
(c) by a decision on a reference fro

a Court of 8mall Causes,
contd,
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13.11.00

and who, from the discovery of new and
important matter or evidence which, after
the exercise of due diligénéeiwaé not
within his knowledge or couldﬂnoﬁ be
produced by him at the‘tiﬁe’whenhthe
decree was passed or order ma&e, or on
{ account of some mistaks or erﬁor apparent
‘on the face of the record, or for any
other sufficient reasons, desires to
obtain a review of the decreéfpassed or
order made against him, may apply for a
review of judgment to the Court which
passed the decree or made the prder.

In the facts and circumstances, there
is no ground to review of the érder.NzQT

"Accordingly, Review application is

' dismissed. There will be no order as to
"COStSe . |

Vice=Chairman




